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'Th 1« Rajan Bha1 Patel, aged about 40 years,
it 5/0 Mool Chandra Patel, R/0 Purani Bazar,
a5 Dhussa Ka Maidan, Post Karvi,
;ﬁ}f District Banda.

2. Ramesh Chanc ra, aged about 36 years,
S/0 Kunj Bihari Raikwar, R/0 Gandhiganj,
P, Post Karui,gﬂkatﬁiat Banda,

Ch wunna Lal, Hgdd about 30 years,
S/0 Ram Lal R/0 Pyare Lal Colony,
‘&  '-uﬁ§ﬂﬁ%pﬂ Bﬁzar Post Karvi,

b R ): a_“trimt Banda.

“:”aad S/C Badri Prasad,
‘w31 yaara, R/0 Karu1,
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"This application under Section 19 of the
Administrative Tribunal's Act has been filed for

1; ' issuing a direction to the respondents to give
employment to the applic ants as and when work
ie available in the department and also to
consider them for requl arisation as Class IV
employees in accordance with their seniority and
also that the respondents be directed to maintain
the seniority of the applicents in the deparrment °

, | and to publish the same,

_ﬁ | ey The case of the applicamt in short is

that they were working as monthly rated casual

ik ; labour/waterman under the control of Respondent :

5;§$7 F ':;5.'- 1Mﬁmyl. They-cléimest to h:ve acquired temporary ;

- status after puttlng in 120 days continuous service. |

They have been medinally examined and decl ared F1t ?

(7 A for cﬂteggxy.3~1 and !.':.a,-‘t_,c ,Apggggant No. 1 claims 1

- to d’na\ﬁ worked ﬁﬂnti-ﬂ 0 :- ;‘u:-ﬁ-: e 1.4 _!-?Q-.f;a- : *-*'arw

"_ -4'1.

"ﬁr

1.4, 91F.ﬂpp11cant 0.« :? if“?:

Eﬁicant b!u. 3 f'l:ﬁm

g
hamt No. 4 f'ran]@

=

 Annexurea A-1 to

mgg departmental 1nstrun§?;g&ﬁg#
‘ :.E

? 3

£

.ﬁﬁmgﬁl lapuumars/Hut Nﬁ tigx ;tﬁ‘i;“r

der dated 13.4.
3 1. a & -

L *;
ey

| £ L Sk N .
57 posts

is of ;4,.._5,1_1;}‘;_;,_.{:_;..‘,;.;;-,rl._l,::._,':__ seniorit)



| &
| A
et il
>
L=
: - is that the respondents have made appointments
on the said posts of new faces in preference to
. : the applicants who have been screened and found
& fit for the job. Before filing this case, the

applicants submitted representations (Annexures
A-11, A-12, A-13 and A-14) to the conc: rned
Authorities protesting appointments of neuy

faces in preference to them. The respondents,

it is steated, hatll not taken cognizance of the
representations filed by the applicants, Hence,
this application challenging the order appointing

new faces in preference to the applicants on the

ground of arbitrariness.,

:33__ The respondents have contested the claim

of the applicants. It is not in dispute that the

applicants after putting in more than 120 days as _}
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- since the 57 posts were sanctioned for appointment

o of Hot Whether Waterman, appointment of the

widows of the Railway servants on compassion ate
basis on the aforesaid post was illegal and
without jurisdiction. UWe are unable to agree with
this contention off the learned counsel for the
applicants. As per the instructions issued by the
Railway Board, the dependants of the Railway
servants who dieg in harness and fulfil the
eligibility conditions can be given appointment

- on Group 'D' or Group 'C' posts. The basie

purpose of giving compassionate appointment is to

mitigate the hardship due to the death of . the
bréead earper in the family. The spirit of the
instructions, however, is that wyards of the

dece ased Railuyay Government servants who deserve
ccmpassiunaﬁé appointment should be given
appnintmant_nn'regular hnsts.su that reqular source

of innuma is pwau1ﬂad to them. Appointment on 2
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counel for the applicants admitted in course
of argument that persons junier to the applicants
in the seniority list have not been so ferp
appointed/reqularised. MNevertheless, we see no

difficulty in issuing the innocuous directions

as prayed for by the applicants.

S In view of the above, we dispose of this
applicsation vith a direction to the respendents

to give kRkm employment to the applicants as and
when work performed by the applicants is available
in the department and also to consider them

For regularisation/absorption on Class IV posts
There will be no order

@s per their seniority.

as to costs,




